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Act 1 of 1989 

Amendments appended: 24 of 1989, 9 of 1994, 16 of 2001, 30 of 2018, 8 of 2019, 33 of 2021 



THE AHDHRA PRADESE RECORD OF RIGHTS IN 

ACT NO. 1 o£ 1989. 

.-[4th May, 1989. I 

An A c t  further toamend t h e  Andhra Pradesh 
~ecord of Rights in -Land A c t ,  1971. 

Be it enacted ' by t h e  Legislative 
Assembly' Of t h e  S t a t e  of Andhra Pradesh 
Tn t h e  F o r t i e t h  Year of t h e  Republic of 
India a s  follows:- . - 

1. ,T?is Act m a y  be called the Andhra Short  
Pradesh Record'.of R i g h t s  in Land (Amend- Yj t1e . t  
rnent) A c t ,  1989. 

*Received t h e  assent of t h e  Governor on the 2 7 t h  February,, 
1989. For Sta.tement of Objec ts  and Reasons. 'ple?se' see the  
Andhra Pradesh ~ a z e t t e .  Part-IY A. Extraordtnary. dated t h e  
20th February, 19B9 a t  'pages 1 5  4 16. 
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(b) after subsection (5), the following sub 
section shall be Inserted, namely:- 

"(6) The Recbrding Authority shall, after fol- 
lowing the p r d n r e  s@ed in sub-sections (I) to 
(S), make the record of rights upb date, from time to ,,,[, - 
time, in the. manner prescribed He sha,ll aIso have the 
power to correct clerid errors, if any, in lhe pa8s 
hok.". 

(GI for the marginal heading, the following 
I 

m a r w  heading sbal: be substituted, namely- 
"Amendment and updating of record of rights.". 

Imrtian 
of - - 8. After section 5 of the principal Act, the follow- 
tion 5h. ing &on s k d  be inserted, namely:- 
Centd Aci u . ~ c y l d -  
4 oc ISBZ -tion of 5-A. ( I )  Notwithstanding anything 

ctnbio contahed in tbis Act, the.. Transfer of 
Ccnlrd Act dicnalions 
160r1908. or olbvr Property Act, 1882, he Registration Act, 

tmrm or 
lands. 

1908 or any other law for the time being 
in force, where the name 01 any person 

is recorded as an occupant in Ihc Record of Rights- by 
~ i r t ~ ~ e  of an alienation or transfer made or effected 
otherwise lhan by registered documenr, the alienee m 
Ihc rransferee m y ,  within such period as may be pres- 
cribcd, apply to the Mandal ' Keven~le Ollicer fqr a 
ce:-: .!:<:te declaring that. such alienation or transfer 

b 
I 

h 

(21 $2 riceipt of such applica~iun, tlic 5lscd::l 
Revenue Omcer shalI, afrer making such enc!uiry 3s 

mzy be prescribd require the alieilee or the tmtsferce 
rn de.psit h a e  osce of the Mandal Revenue OGCK - . -+, 

'1. 

an m~unt equal to the registration fm and rbe st.mp 
duty that wodd have h e n  payable had the alienation 
or traisfer bcen e-ffectd by a rcgisrmd document in  - . 

f;;:;&frn ~cmdancc  with the provisions of he Registration Act- 



5 ,  

1908 as h e d  by the registering officer on a reference 
made to b h  by the Man&l Revenue Officer on the 
basis of the value of the property arrived at in such 
manner as may be prescribed: 

Provided ghat the Mandal Revenue Oficer shall not 
muire the alienee or the transferee to deposit the 
amount under this sub-section unIess he is satisfied 
that the denation or transfer is not in contravhtion of 
thc provisions d the Andhra Pradesh Land Reforms , , , 
(Ceiling on Agricultural Holdhg) Act, 1973, the 1973 &trot 
Urban Land [Ceiling and Regdation) Act, 1976 the or 
Andhra fradah Scheduled areas Land ~mmfk Re$- 
lation, 1959 and the Andhra Pradcsh Assign& Lands Rcgdarion or 1959 ~d I 
(Prohibition OT Transfers) Act, 1977. . s or isn. 

(3) Nothing contained in sub-section i l )  and 
sub-section (2 )  shall be de:mzd to validate my diem- 
tion where such alienation is incon travenhn .of the ' 

provisions of the Andhra Pradesh Land Reforms 
(Ceiling on A g n c r a l  Holdings) Act, 1973, the f;;3,1 or - 
Urban Land (Ceiling and Regul~tion) Act, 1976, the 

..Andhra Pradesh ScheduIed Areas !Land Transfer Regu--cmva~ ~a 
lation, 1959 and thc Andhra Pradesh Assigned 33 Rcsulation ~r 1976 I 
La~lds (Prohibition of Transfers) Act, 1977. 01 19~9. ~ c r  

9 of 19n. 

(41 The Mandd. Revenue OEcer on deposit of ' 

.an amount specified in sub-section (21, shall issue a 
e c a t e  to the alienee or the trapsfire declarins 
that the alienation or transfer is vqIid from the date of 
icsue of cemcate and such 'certificate shall, notwith- 
standing anything jn the Registration Acl, 1908, be Ccnlral ~ c f  

evidence of such alienation or Lransfcr as against the l6 
alienor or transfe~or or any person chiming iflkmt 
under him. 

( 5 )  The recording authority, shaU on the pro 
ducrion of the certificate issued under sub-section (2) 
mnke any entry in the pass book lo the effect that the 
perscn whose name has been recorded as an occupant 
is- the o m  af [he property. 



I .  
, 6 ,  . 

sUos'i~u"O" ornew s e  9. For section 6-A oE the principa1 Act, the' foll& 
tion for ing section shaII be substituted, name1y:- 
'keelion &A. . . 

" P w  B o ~ k  
holder 10 A (  Every Owner, Pattadar, 
have enrriu m a  tgagee, occupant, or  ena ant - of any 
urdiaa'iori land shall apply for the issue of a pass 

recorded . 
lo  par^ book- boc,k to the Mandal Revenue Officer 

on payment of such fee as may be . . 
prescribed: - 

Provided that where no applicalion is made under 
rlus sub-sslion ihr: Mandat Revenue Officer may suo- ' 

moto issue a Pass Book aLer 5alIowing the procedure I 

prescribed under sub-secdon (2) and coIlect the fee 
prescribed therefor. 

(2) On makihg such application, [he Mandal 
Revenue Oficer shall cause an cnquiry LO be made in 
such manner as may be prescribed and shall issue a Pass 
Book in accordance wiih thz Record OF Rights wjih 
such particblars and in such form ns may be presrribed: 

Provided [hat no such Pass Book shall be issued 
by the Mmdal Revcnue Oficer unless the Record of 
Rights have been broughr uplo datc. 

(3) Thc entries in the Pass Bzak may be correc- 
ted either suo-moto ,or on an application made to the 
Mandal Revenue Qficer in the manner prescribed. 

(4) The Government may przscribe by rules 
the manner in which thc pass books may bc jssucd to 
all owners, pattadars, morlga~ces or lenanls and to I 

such other person in accordance wit11 the record of 
ljghts. 

(5) The Pass Book issued under sub-section ( I )  
and duly certified by (hc Mnndul Revcnn: Oficer or  
any other aulhorily as may be prcscribcd s!lall be [he 
record of the title in respcct of an owner and llle risl~ts - 

and interests in land in respect of aLhcrs. Every entry 



'+$.lhe Pass Book shall b e  presumed to be correct and 
,. (rile unless contrary ,is proved. 

10. In &n 6-C of the pr&i?al Act- Amcodmcnt or 

(i)  for rub-iection t l ) ,  the following subYl'Lion 
section shall be subsli~uled, namely:- 

<I - '(I) Every loan granted by any credit agency- 
on the security of rhe  land, every encumbrance- of land 
for !he grant of a .loan and every repayment of such 
loan shall be rccorded in [he pass book by the con- 

t. 
'cerncd officer or authority under attestation by a com- 
petent oficer of the credit agency, add also made an 
emry of the discharge aIter the repayment of thc loan: 

-Provided that no loan shall be granted by any 
credit agency without tlie produclion of the pattadars 
Pass Hook.". 

( i i ) .  After sub-section (2 )  , the following sub- 
seclion shall be inserted, namely:- 

"(3) ~ v c r ~  loin rcferred to i l l  sub-section (1) 
shall be IiabIe to bc recovered as arrears of 
land revenue, in case of deEiult by tb.c borrower." 

1 1. After section 6-C o'I the principal Act, the Xnxrlion - new satlon following section shall be insertd, n;uueiy:- CD. 
.'Rcgiltering 
authority 6-D. ( 1 )  It shall be obligatory on 
LO make the park of any persod having interest 
corrirrinrlrc or r i~ht  in land to pmduce the pass P.US Ilunk." 

book beforc ~ h c -  rcgistcring authority 
q nppointcd, under  he Rcgistr~iior. . k t ,  190s along. rtr,:ral A C I  

I 
w i t h  rl~e documents he priiposts ( o  grt registcrcd and it  Iboi lJUs 

shall be obligatory ,011 the part oE sucil registering 
authority to makc entry of cvcry (r: nsaclion oE 'sale, 

h: gilt, purchnse, rncrlgage. leasc or excl~ange in such pass 
book at the appropriate placc or plzces under his sig- 
nature and official seal. 
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(2) Notwithstanding inylliing conhined in tbG A 
""*Acf 16 or IW. Regis~raiion Act, 1908, the re~kler ing  authority shdl 

not'regkter any document xelatlng to a traasaction of 
the- nature referred to in subsection (1) without the 
proauction of the pass book by both the parties to the 
transaction: . 

. Provided that in the case oE landlws persons 
including small and marginal farmers purchasing 
I s ~ d  .for the h s t  time, the registering auth* 
rity after obtaining a declaralion and collecling the 
prescribed cast  may issue a pass book and arrange to 
send i t  to the concerned Mandal Revenue Oficer for 
king  certi6ed and issued to the coacerne'd purchaser 
in the manner prescribed. 

hndmcnt or 12. In section 7 of the brincipal Act, for the words 
w ~ l n  7. "shall be, given to all persons", -the words "shall be 

given to' aJl persons including the credit agencies" shaU 
be substituted. - .  

l ~ i i i o n  af After section 10 of the principal Act, the foI- 
MW scclion 
ISA. lowing section shall be inserted, namely:- 

. "Corrections 
to bt incor- 10-A. After the k a l  publication of 
P0r;llcd in record ,of rights in the manner prescri- 
village rcva 
nun wards. bed the Mandal Revenue Officcr shall 

rake action to inkcprate the said 
particulars in the Village Revenue RB 

cords, subjwt to such amendments as may be n e m r y  
on appeal or rehion, ns the case may be.". 

Amcndmnf 14. In section 1 1 of the principal Act, in subsection or 
xfrim 1 1 .  (Z), after clause (b) thc following clause shall be inser- 

ted, namely:- 
"(bb ) regulating the manner of preparation. ' 

is-uq maintenance and renewal nf pass books;". 



- T ~ E  ANDBRA PRADESB -RECORDS OF RIGHTS 
, IN, IhND AND PATTADAR PASS BOOKS 

(ixmm-1 pm, 1989. 
. . >  : I . .  L . . . .  

I , : . , . .  .,..I - ' -  , , .  . , -  

- .  
' , - -  ACT.NO. ,24 OF-~1969.* - . . . ,  

, . . .  ' .  . , , , < . , .  ' . -  . - .. * . .. . - 

( ' 117th Nove-i;,':l.989]. 

. . .  . < I , .  .-.,, . ,.- .. .. 8'..+.7 ,,: - . - . . 
. .  , :.;, B e  ' : i t : e~,a:ct&d,., ,: BY- : the . ' f~egUl at&va  s I :.: . -,I. 

Asse@.Ky" of ehe:: stat=: of'  Andhza. gripksh 
id';:@e, ~0r6.i  e$h ;Y:&?r :.pf " th$. ,  . ~ & ~ ; i b l i c  , . . . - .  . .- bf 
India as follows: - . . ,,, . A <. ,: , . . . . ,  , .. .- 

I + ,  ,,:A .,., {,I 1 .. ,Thi .$ : Act, :. may.:,b,e. .cal&.qd the Short t t l e  
Andhra ~ r a d e s h  ~ e c 4 k d .  'of ..:Fgih+s,-i:, l and  m d  corn- 

. and Pat tadar  P a s s  Books (Amendment ) A c t ,  mencement* 
. , 1.9.89 :,,::-:', .., :. ,; . :*: 5. .- : -. , . . . -  . . , .  . 

- . > ,  - 
1 ' I , . -  ,, , >  - .. .-- . - .  . . , . . I . .  I '  

. :, . . , , , , - . .  . . . . 
. . - . . , ' -  : - - >., , - - ' ,  ! I--; , ,;: , . 

J 
I 

- - A .  .. . ,  :,, - . 
. . .  

- ;..--:: : u..-::;: L. :, > . - . - .  I ,  ' - 
1 , . -  ' '  *flkJ&iVbd the a i i e n t - ' b f  - ihi dovir%or ~ " , t h e .  16ih;f iave~ber 

1989. For Statement o f  ObJects and ~ e a d a n s ;  ''bleaie- iee  t h e !  

Andhra ~:pdesh. .Gazet te ,  Extraordinary, Part , . i V - h ,  . .. dated the I 
-. . 1 .  .. 

et.~,.sep:fernb,eF,~ . . , ,:::- . !962; , a t j i q j -  ., . 4.:. , . ' .  . . . . . > . , .  . .. . . . '...I. . . ,  , , .  
1 I . .  :. 

'-..'-' ,:: ,,. , .. ;.. - . ." ,. , 
I r .- . - .. . I : .  : ' . , ' ;I ' , . . .  - .  . .  , . .  . 

,. .. - ,,. 
, , -* I  - a -  8 . , ,  ., .. , , . ,  , .. , ,  . .  , , - ,  , . 

b . ' . . 
. . r  . ' ,  1 ,  :,' : . !  : 

8 ,  , . , , .; .; , '.. ' .  



~ibndrnent of l  2. In the '~.ndhra $;ltcsh Record of Right@ %n 
, section 2, Land and Pattadar Fase Woks Act, 197 l (Ikr~in-  

A c t  -26 of ]after referr& to- ae the prindpal -, Act), in 
,1971. . a c t i o n  2, -. 

{i) clsuse (+a) s h a l l  be t-berad am I 
cla_~br? C6-b) aad More tha cluuec as eo =-red, - 

t k  fo- ohall I& 'inserted, -1y r- 

'(6-a) "ametU:neu~ o Freon rvho hno perm- 
nent and heritable rfghta of poraeaerlon un the C 

land vhlfh cen bs alteu8ked und' i n d u d s l  tb. 
bolder of 8' pattu isaueri to  bin ar a h n d l w 8  . 
poor pram.'; . , . 
- .  

IU) ia clause (7) ,, the wtb "or a8 occa$ant 
or khatadar" shall  be oGt ted .  , 

Amendment o f ,  3. In mettion 5 of the principal  k t ,  for' 
sec t lon  5. ~ub-section (6), the following aub-aect ion absll 

be aubatituted, namely:- 

" (6) The Mandel ~e&riue Officer lbe l l  have 
the power t o  correct clerical errors, i f  any, i n  
the Pass ~ooks". 

Amend,,,enf ' 4. 1"=ctflon 5~ pf the principal Act, in 
seetlon 5 A . ~ s u ~ - s e t t i o n  (1) for the words "Where t h  of 

'any p e r e w  is recorded as an occupant tn tha 
Record of ,Rightsw, the words "Where a p r s o n  is 
an occupant", rshall be subetituted. 1 

Anendmerat o f .  ' 5 .  In section 611 of the principal Act, la 
s e c t l ~ f i  6 Amlsub-~ection (1).,- 

(a) the word "occupant" sbell be omitted; 
(b) in the proviso, f o r  t h e  worda *Provided 

that" the worda "Provided further that* a h a l l  k 
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ruktitutrd and b f o r e  the proviso, the f ollouim 
I. p t ~ .  LSU ahala bc inserted, immely:- 

' P r ~ v i d d  that an occupant a f  an inan Land 
S r  d ~ l  clfglble ta apply for the iseue of a 
p45n h k  dB O e C U ~ Q ? . "  

'1 6. i n  s u b - s ~ ~ ~ f o n  (1) of aection 6C of the hsndsen: o f  
. primipd 4 ~ 9 :  ,-- 1ectTr.1. 6 6: 

i i )  for the w r d a  'on the security of tbe 
laad,* tkc word3 "m thr? aecurfty oi land or 

1 er~p, '  a&- k ~ r r b e t i ~ u t e d ;  

(iij far t h ~  ~rovia0. the fol.loriing proviso 
sbsll br nubst5ruted, cumsly!- 

"Pr'6vided tbt aftr* three noxths froj -ihs 
d ~ t c  ui publication o!. the  =o=Efjcatian under 
sub-zectiu~r ( 2 )  >f section 3, Si: the .~.rdnra Pradesh . . 
Cnze~tc ,  20 lenn shall be ~rar.ted by any credit: 
q,W~cg U z d t E ~ m  the pdttadar w a s  book i s  produce&". : 

1. Ir. bub-section ( 2 )  o f  Peet;iou 6D of the' ~'mendaent o f  
p r l ~ l p l  Act, for the pgoviso, the f o l l o d u g .  ~ ' ~ ~ j ~ ~ l !  

- .  prwieo eRal.1 be substituted, aaaely:- 
'Provided that in the case of a landleaa per: 

mn Laciuding a tenant or a mortgagee who becoeee . - 

awner of land for  the first t i n e  by purchase of ' 

i d  tbrougb a registered sale dced, the regis;-, : 
cer3ng.authorZty shall obtain o declaration fcon. - 
hia in the form prescribed and sesd the same t o  ,; 

Faadel Revenue Officer t o  enable M n  t o  IRBU~ k 
.pattadat pass book in the owner category t o  s u c h ' .  
purchaser In  the manner prescribed". 



THE AND!dRi PRADESH 'RECORD OF RIGHTS I N  
LAND AND PATTADMI PASS BOOKS 
(AMENDMENT) ACT, 1994. 

ACT No. 9 OF 1994. 

18th March, 1994: 1 

AN ACT FURTHER TO AMEND TKE  AND^ P W E S H  
RE.coRO OF RIGHTS IN LAND AND PATTmAR 
PASS BOOKS ACT, 1971. 

Be it enect.ed by the Legislative Assem- 
bly  of tho Sta te  of Andhra- Prsdesh In the 
Forty-fourth Year of the Republ ic  of India 
as follows:- 

1. (1) This Act  may be' c a l l e d  the'short 
Andhra Ptadesh Record of Rights in Land t i t l e  and 
and Pattadar Pass Books (Amendment) Act, 1994 Commence- 

ment. 
(2) It shall be deemed to have come 

into force on r$e 31st October, 1993. 

*Rece ived  t h e  a s s e n t  o f  the  ~ o b e r n o r  on t h e  2nd 
March, 1994.- For Statement  o f  o b j e c t s  and Reasons, 
P l e a s e  see Andhra Pradesh Gazette,  Part IV-A, Extra -  
ardinary, dated the  Z2nd December, 1993 a t  Page 9. 



!.ucahevi: 01 2 .  I n  the Acdhrn PraCesh Zecord o f  R , i y ? t 5  
J-arnp, t i tk  in Lane and PattaGai'  Pass Rooks A c t ,  i971 
Act 26 uf (hereinafter referred to as t h e  ~rincipal ? 
1971. . '  A c t ) ,  in tile long t i t l e ,  for the words 

''Zecord- of R i g h t s  i n  Lend"t the vords 
"Rights in Landn, shall be subzt i tu ted .  

L7el;dwat 0f3. In sub-.sact.i.on (I! of 'section 1 of the 
n e c t i o n i .  grincipal Act,,far =he words "P.ecord cf 

Rights  in Land", the words " R i g h t s  in 
Land" shall he substituted. 

he_crh&?nt of 4 .  In sectiqn 2 of kku _urinclpa'L P_ct:- 
X c t i o n  2. 

(ij for sub-section 12-aa), the 
following s ec t i on  s h a l l  be Substituted, 
I I ~ T ~ P ~ ~  ; - 

"(2-aa} lcr~dit agency'  means any a 

Cmttz.1 k - r  banking company as defined in t h e  Banking 
13 nE 1949.. Re~alation Act, 1949, the S t a t e  Bank of 

Sndia and its subsidiaries, a corresponr,! 
d i n ?  new Bank, a Regional R u r a l  Bank, a 
Co-operative Sank or credit society 'by 
\;hatever name called, Agricultural Devey 
l o p e n t  Bank a n d  i ! l c ludes  any other agency 
z r  . i n d i v i d u a i  ~ h c  main obj~ct o f  which is 
ta lend r.oncy ; ; 

{Fi) fo: sdb-section (6-b) the follow- 
In? st:all 'he s u b s t i t u t e d ,  namely:- 

" ( 6 - b )  " t i t l e  deed 2nd pass book" 
meane the t i t l e  Geed znd pass book i s s u e d  
under sec t i on  6-h." . 

. -Laser tfcn of - 5. A f t e r  s s c t i u n  3 of the s r i n c i p a l  , 
ncvscctio~:  A c t ,  kh2 follow in^ s e c t i o n  s$z13. bc inser- 
Sr , ted, namely : - 

"!lodificz- 13-A (1) I n  relatian co &nil 
t;ioa of kws ' v i l l a g e  i n  which the g r o v i s i o t i ~  .. 
inconsistant nf thik Act, are i n  Zarce, the 
with t h i s  Act provision of t h e  Andhra Praaesh 1 - ( Telaccrc?ns Lrea l L3.16 Hevenue 

2-1:;: F I E  of  ~ ' lc t ,  1337 Fasii or OF any o t n e r  l3 r . l  for - - -  , 
I..:.:IP. 3 2  t i m ~  bzi!~? in fozge \ ~k , icn  a re  inccn- 

sistzn?. -..::-eh t:'r& ~ K C V ~ S ~ O I S  32 :ct'r.is .L-ct 



- -  - .+.. -.- : ] . ":/. 
a n a l 1  have effect subject to such ' O ~ J ~ S -  

. sions or modifications ss m y  be' reqs ired 
- for the removal of the inconsistal lcq-.  

. ( 2 )  1n' particular and without preju- 
- dice to the g e n e r d l t y  of sub-~ect ior:  (1) 

in. r e l a t i ~ n  to any v i l l a g e  i n  which the 
" provisions cf t h i s  A c t  a e  in force, in 
Telangana Area, sections 1 0 3  s3d 341 o f  

, the Andhra Pradesh'(Telan?ana A = ~ a )  i t n f . a t m  ' 

Revenue A c t ,  13i7 P a s l i  shall beve e f f e s t  1317 F* 
in relatio:. to such village as if the - '  

word "Pattadarn in each o f  the said sec- 
t i o n s  were substituted by the  worl 'occu- 
pant ' . -. , 

6. For section 4 of the 2d.acipal .  Act . S u b ~ t i t ~ ~ ~ ~  
t h e  fallowing sect ion shsli be ~ ~ r h s f  itu---of a,=,=- 
ted ,  namely : - - eion for scc- . 

' e h a  4. 
, 'Acquistlon 4.  (1) Any persnp a c ~ u i r i n g  by 

of rights t o  successjon, s u r v i v ~ r s h i p ,  in- 
be intimated heri tance, partitioqGoveirment 1 patta,  decrze of a couzt or . 

otharwise zny righ'; ss clwnerl 
pattadar, mortgagee, ozsu2ant or tenant  
of a land and any person acquiring any 
right as occupant of a land by any.ctb2r 
method shall i n t i m a t e  in writing his 
acguisition of such right, to t h e  Mandal. . 
Revenue Off i ce r  within ninety days from 
t>.e date of. such acquis i t ion ,  and the 

. said Mandal Revenue Officer shall g i v e  or 
send 2 G r i t t e n  acknowleCqement of t h e  
receipt of such,intimation to the person 
making it: . 

Provided that where the  person aequir- 
irig the right is a mi.ncr or othervrise 
disqualified; h i s  guardian or other 
persons  having charge of his proper ty  
shail intimate. the fact  of such ecquis- 
tion t o  the Mand3.l Retenue Off icer  . 

/ 

( 2  1 Notwithstanding anything, containei Ceatral ACT 
in the Registration A c t ,  1908, every 16 of 19G8 
registering Officer appointed .under t h e  
A c t  and registering a document relating 

- :  I J. 964-5 - J' 



-- .--. - .. - -  
to a tra:~sa&ion in iasd ,  s-uch as sale, 
r . o r t y g e ,  gift, l c a ~ e  or otherwise s h a l l  1 

in t i a la te  t i re  Mandal ReveRue O f f i c e r  -of 
the W3ceal in whicn the property is 
s i t c z t e  of snch t r ~ n s a c t i o n .  

Explanations The  right mentioned 
a b o v ~  s h k l l  include a mortgage without , 

:-\os%essior. a i d  a r i g h t  de t e rmined  by 
= i * r  il court. - . . .  

.:? . , 

'Bxpl~nction-11: A persoil i n  wh&e 
favour a mortgage is discharged or 
extifiquished, o r - a -  lease  is determined, 
acquires a right within the -meaning df 
t h i s  section .I:. 

I.rr!-nhext o f  7 .  Tn sscticr, 5 of t h e  principal A c t ,  
sccticjn 5. for t i  worcs ''rrecordiflg a u t h o r i t y " ,  

w h ~ r ~ ~ e r  they occur,  the woxds "Mandal 
Revefiue Officer" s h a l l  be substituted, 

1 

.Irtrertion of 3 .  After section 5-A of tile principai 
_ - - D ~ H  see- ?-.ct, the f o l l o w i n g  secrion s h a l l  be 

tion 3B. ir:ser',sd, namely:- 

'Appeal: 5-B, kn appeai shall l i e  against 1 an brder pasied by t h e  
'Mandal Revenue O f P i c e r  under , - 

sub-section ( 4 )  of s e c t i o n  5-At to the 
Revenue Divis'ional Officer w i t h i n  t h i r t y  
days of t h e  date of communication of the 
order and t h e  Revenue Divisional O f f i c e r  
s h a l l ,  af ter  due enquiry  pass  such order 
on the appeal as he deems f i t ;  and such. 
order shall,. subject to rev is ion  under 
sec t i on  9 be fina1.h. 

Bmendmenr -of , 9. To section 6 ~f the principal Act ,  - 

scction 6. the following sha l , l  be added at t h e  end, L ,  
namely: - 

"Any wortgage or charcje created-  earlier 
to a mortgage or charge created in favour 
of a credit agency sha l l lose i t s  priority 
iP it is n o t  entered in t h e  pattadar pass 
book!' . 



; 2 
10. In sec t ion  6A o f t h e .  principal 3zenhent of 

ACGr- ' . . - sect5on GA 

i l  In sub-sect ion (.l_l',- the  foilowing 
, shall be added at the end, but before the 
-Proviso, namely:- 

"The - ~ w n e r - ~ a t t a d ~ . s h a - l l  apply for- ... . . - 

t h e  issue of a title deed in addit~on- to 
-, a pass book1' ; . 
I 

j (ii j Ir! the :first proviso to sub-sec- 
l t i s n  !A) for  t h e  words "pass book", .the , . 

words "pass book and , t i t l e  deed" s h a l l  
be suLstitutsdp rl 

(iii) in sub--sections (21,  ( 3 1  and ( 4 )  
b £OF t h e  wards ,"pass book" t h e  . .wor8s I 

"Pitle deed and pess book" shall b e  sub- I 

s t i t u t e d ;  
( i v )  f o r  s'ub-section ( 5 ) , the fo l lowing  . I.  

m .  

sub-section sha l lbesubs t i tu ted ,  namely:-- . . 

"(5) The title deed 'issuzd under sub- . I 

sectios (1 )  and duly . certified by the 
ldaAdai-Reyenue off ic~r,-' or such other 

' 

a u t h o r i t y  as -may be prkscribed, shail b e  
t h e  title d G d  in respect of an- owner , . ,  

pattadar and it s h a l l  have the same 
evid~ntiary value k - i t h  regard' t o  t h e  h 

!title for - t h e  purpose of creation of - ' equitable mortgage: under t h e  pyovisions . 

of the   rans sf er o: Property ~ c t .  1862 as b r r d  kt 

' 

' a document registered in accordance w i t h  4 of 1882.. 
t h e  provisions of the R e g i s t r a t i o n  , A c t r  h-61 h e  
1908 has ,  under the lawpi - - -- . 16 of 1908, 

I - ' .  ---.- 
I - 
I .. 

I -  
. . -. - . . . . 

11. For section 68 of the principal Sub~titution 
- 

Act) t h e  following section,  s h a l l  be sub; of new sec- : 
u stituted, namely:- t i t i o n  for sec- 

t i~i t  6B. , 

6B ('1) ~otwithstanding any thing-^^,^ Brt . 
contained in t h e  Registration. 16 of 1908. 
A c t ,  1908, every pass book 
h o l d e r  presenting a document 

title deed before a reyi- 
stering off icer  appointed . . .. . - - - 

.-- 
- - - -  



under. t h ~  s a i d  Act, on- -or aftsr coming 
i n t c  force of the. Andhra Pradesh Record 
of Eight ;  in Land and Pa t t ada r  Pass 36aks 
(Aiendment)  A c t ,  1994 relating to a . " 

t r a n s a c t i o n  in Land, such as purchase or 
sale,  mortgage, gift, lease or otherwise 
s h a l l  get t h e  necessary e n t r i e s i n r e s p e c t  
of such transaction recorded in the t i t l e  . 
deed and  pass book by sukh r e g i s t e r i n g  . 

officer.  

(2) Every pass book holder acqui r ing  . a r i g h t  by s u c c e s s i o n ,  survivership, 
inheritance, p a r t i i i o n ,  Government patta, 

- court decree, . or otherwise shall g e t  
necessary entries in respect of -such - 
right reco.rded i n  t h e  t i t l e  deed and i n  
the pass book by' the Mandal Revenue , 
Officer:' . 

B m ~ n h n t  of 12.- In section 6C bf - the p r i n c i p a l  
section 6C. Act,  - 

(i)  i n  sub- sec t ion  (1) fortheproviso . 
t h e  following proviso s h a l l b e s u b s t i t u t e e d ,  

. namely:- 

"provided that after three months from 
the date af publication of the not i f icz-  
tion onder sub-section (2) of section 3 ,  
in the Andhra Pradcsh. Gazette, no loan . 
s h a l l  be granted by any credit egency to 
a owner pattadar G i t h o u t  t h e  production 
of t h e  title deed and  pass book and to 
others without the production of t he i r  
pass ,books,. " ; 

(ii) in sub-section (2) for the words  
" P a s s  Bqok", in two places where th'ey 
occurr t h e  w o r d s  " t i t l e  deed and pass 
book" shall be s u b s t i t u t e d ;  , 

(iii] for-sub-section (3) t . ie following 
sub-section s h a l l  be. substituted, namely:- 

. " ( 3 )  Every loan referred to in sub- 
section' (I) shall be deemed to- have been 



secured by a charge on t h e  land or i n t e s -  
ests of t h ~  borrower. If any loan refer- 
red to in sub-section (1)- remains vn- 
recovered, then the  c r e d i t  ageficy s h a l l  
request t h e  Coll~ctor to recover tbz  . 
loan. On rece ip t  of such request from a 
c red i t  agency by the Collector, e v d r y  
loan referred to in sub-section (1 1 s k a i l  - - - - -  

be liable to be -recovered as arrears of 
land revenue by the Revenue Departne9t 

-.and fhe amount recovered shall be paid to 
the -=@it- -agency. - .  The recovery under :the . 

Revenue ~ e c o v e x y  A c t  shall-- b e '  withoct  
prejudice to other modes of resovery 
 railab able to a credit agency." 2 

L3., In section 6 D of the p r i n c . i p a l 3 ~ ~ n d n t n  oi 
Act ,  --- section tin. 

. .- 
(1) in sub section (11, for the word= 

"pass book", in two places where they . 
occur, t h e  words '*"title deea and pass 
h o k "  s h a l l  be substituted; 

Iii 1 in. sub-sect ion ( 2 ) ,  for .the words 
"pass book" .in two places where they 
occur, t h e  words "title deed and pass 
book" s h a l l  be substituted. 

14. For section 9 of t h e  principal Sub~tftuticn 
A c t ,  ths fol lowing s e c t i o n  shall be sub-of new Eec- 
stituted, nakely :- tLon for src- 

t h n  9. 
'~Revlsion. f ,  9. The Collector may eithsr 

motu or qn .an appl icat ion  sade - 
- to h i m ,  call for and examine the record 

pz- any, Recording Authority, Mandal RevEcua . - 
o f f i c ~ r o r R e v e n u e D i , v i s i o n a l O f f i c e r  under 
secti-ons3;5,5A or 50,in respect of any record 
of r i gh t sp rapa redorma in ta ined to  s a t i s f y  
himself as to the regularity, correctnessl 
l e g a l i t y o r p r o p r i e t y o f a n y d e c i s i o n k a k e ~ ? ,  . 
order passed or , proceedings made -. in 
respect thereof'end if it appears, to the 
Collector  that any such decisiun, order. . . . . 
orp~oceedingsshouldbemodi f ied ,  annulled. . 
or reversed .or remitted for  reconsidera- 
tion, he may pass orders a c w r d i n g h y j  



Prov idcd  that no such order adversely " 

a f f e c t i n g  any persan s h a l l  be hessed 
- under t h i s  section un l e s s  he h a 6  an 

o p p o r t u n i t y  of making a repres'entatian!'. 

dmendwnt of f 5 .  Section 1 0  of the p r i n c i p a l  Act 
S c c r i o ~  10.1 s h a l l  be renumbered as sub-section (1) of 

that section and after t h e  sub-section as 
so re-nunbered the f d l o w i n g  sub-section 
s h a l l  be inserqed,  namely;- 

" ( 2 1  The provis ions of section 5 and 
Ct?nxtd kt sections 12 to 2 4  of the Limitation A c t ,  
35 of L963- 1963, shall' apply for 'the purposes of 

extension and computation of t h e  periods 
, prescribed i n  sections 3 { 3 ) ,  4(1), 5(5j, 

5A and SB of this AC~!'. 

Bmendment of 1 6  In section I1 of the pirincipal 
section 11. ~ c t ,  j n  sub-section I 2 1  in clause : Ibbl 

f o r  the words "Pass books", t h e  words. 
"title deeds agd pass books" - s h a l l  be 
substituted. 

Repcal of . 27 .  The Andhra Pradesh Records of 
Drd-Lnance Rights i n  Land and Pattadar Pass Books 
6 of 1993. (Amendment) Ordinance 19 93 is hereby 

repealed. 

K. SATYANARAYANA r n T 3 Y I  
. Secretary to Government, 

Legislative Affairs, 
Law Department. 



ANDHRA PRADESH ACTS, ORDINANCES AND 
REGULATIOHS, Etc. 

The following Act of the Andhra  
Pradesh Legislative As'sembiy received 
the assent of t h e  Governor on t h e  20th 
April ,  2001 and the said a s s ~ n t  is 
hereby f i r s t  . published on the 23rd. 
April, 2001 in the Andhra Pradesh 
Gazet te  for genera l  information:- , 

ACT No, 16 OF 2001, 

AN ACT FURTHER TO AMEND THE ANDlLRA 
PRADESH RIGHTS IN LAND AND PATTADAR 
PASS BOOKS ACT, 1971. 

Be it enacted by the ~egislative 
Assembly of the State  of Andhra Pradesh 
i n  She Fifty-Second Year of the Republic 
of I n d i a  as follows :- 

1. (1) This A c t  may be c a l l e d  t h e  shdrtcfle. ' 

- A n d h r a  Pradesh Rights in Land and dented 
Pattadar Pass Books I Amendment ) Act;  2001. wmmen'CsFMnt' 

2. It eirc-ends to the w h o l e  of the  
S t a t e  of Andhra Pradesh. 

3 .  It s P , a L l  be deemed to have come 
' i n t o  force on and f r omthe  6th J u n e ,  1996. ' 

2 .  In t h e  Andhra P r a d e s h  R i g h t s  in Amendmcilol 
Land and Pat tadar  P a s s  Books Act ,  3971 S C C ~ ~ D ~ ~ ( G )  

in S e c t i o n  6 [ C  1 ,  i n  s u b - s e c t i o n  (1 1 i n  Acr 28 of 1971. 

the proviso for  the words "In t h e  kndhra 
Pradesh- Gazette" the words "in the 
Andhra Psadesh Gazette or - in the 
District Gazette1', shall be substituted. 

R . G -  SHWKA5Sr ' 

Secre ta ry  to mvernment ( FAC 1, 
L.2gislative Affairs & Justice, 

Law D e p a r t r n c n t .  



~ c c o r d i n g  ' ~ 3  sub-sect ion  ( 2 )  cf 
section 3 OF the Lndhr-l Pradcsh  R i g h t s  
in Land and Pattadar Pa=; Book Act ,  1971 
and s u b - r u l c  (11 of r u l e  14 02 : k ~  
Andhre Pradesh  R i g h t s  in Land 2nd 
P a t t a d d r  Pass Book Rules, 1989 i l l  is 
necessary to publish n o t i f i c a t i o n  of 1:he 
fact of c o ~ 2 l e f i o n  of t h e  preparation. cf 
tho records of r i g h t s  in r e s p e c t  of zcy 3 

villag2 in t h e  Anahra Pradesh Gazette or 
t h s  Dist~ict Gazette. In t h e  pro::iso to 
sub-section (13 of section 6-C cf tke 
said a c t ,  snly Andhrti Pradesil G a z e t t e  j 
was snecified i n s t e a d  of i+ndhrz P r a d ~ s h  
Gzzeete or Dj.strict Gazette and 
according to g r v v i s o  to section 5--C d f  
the sai2 Act, ;-IO loan shall be granted 
by any credit  a g e n c y . u n l ~ s s  t h e  pzttaacr 
pass 3ook is p r c d t ~ c e d  after the psbli-. 
c a t i ~ i l  of t h e  .okification ilcder sub- 
s e c t i o n  ( 2 )  cf Seckion 3 of t h e  said -2c+. 
eithcr in Andhra Pradcsh Gazette or in 
the D i s t r i c t  G a z e t t e .  The publ icat ion of 
t h e  same i n  the District Gazette has not 
been spec t f ied  in the proviso to 
sub- sec t ion  (11 of section 6-C of t h e  
sa id  Act .  In order to overcome, t h e  said 
difficulty Government have issued 
i n s t r u c t i o n s  to Conunissioner of Survey 
Settlements and Land Records and all t h e  t 
District Collectors in the  Sta te  to 
publish t h e  same in t h e  ~ j s t s i c t  Gaze t te  
to avo id d e l a y  and subsequently qovern- 
ment  have d e c i d e d  to amend the. p r o v i s o  to 

I s u b - s e c t - i c n  ( I  ) of sectio,? -'6-C o f  the 
said Act s u i t a b l e  empowering to publish 
the same i n  the ~ i s t r i c t  G a z e t t e  also 
retrospectively from 6th June ,  1 9 9 6  t h e  
d a t e  on which  the aforesaid i n s t r u c t i o n s  
were i s s u e d .  


























